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STIDHR YA AT ROT, YOI <qradis, <t 9, qor 4|

IN THE INCOME TAX APPELLATE TRIBUNAL, PUNE“B” BENCH, PUNE

BEFORE SHRI SS VISWANETHRA RAVI, JUDICIAL MEMBER
AND

SHRI G. D. PADMAHSHALI, ACCOUNTANT MEMBER
TR AN . / ITA No. 150/PUN/2021
Autorad / Assessment Year : 2016-2017

Prashant Prabhakar Deogaonkar (HUF)
256/257, East Mangalwar Peth,

Solapur-413002  ....... srfterTefT / Appellant
qq1H / Vs.
Principal Commissioner of Income Tax
Pune-4 ... st / Respondent
&1/ Appearances
Assessee by : None for the Assessee
Revenue by : Shri S. S. Meena
qaarssiar<ra / Date of conclusive Hearing  : 05/09/2022
T A e / Date of Pronouncement : 05/09/2022
TSR / ORDER

PER G. D. PADMAHSHALI, AM;
The present appeal of the assessee is assailed against the

order of Principal Commissioner of Income Tax, Pune-4
[for short “PCIT”] dt. 31/03/2021 passed u/s 263 of the
Income-tax Act, 1961 [for short “the Act”], which in turn
ascended out of the order of the Income Tax Officer,
Ward-1(2), Solapur [for short “AO"] dt. 28/11/2018 passed
u/s 143(3), for assessment year [for short “AY"] 2016-2017.
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2. On this date of hearing, the learned departmental
representative [for short “DR"] referring to the records
entreated that, the appellant assessee filed an undated

application seeking withdrawal of present appeal, citing as;

“To avoid protracted litigation, Appellant prays to allow
towithdraw this appeal against order u/s 263 for AY

2016-17.” (Emphasis supplied)

3. In the light of aforementioned facts, the Ld DR
submitted that, the present appeal of the appellant ceases
to be prosecuted, ergo; recording his no objection in

allowing the withdrawal, we order accordingly.

4. Resultantly, the appeal of the appellant assessee

is dismissed as withdrawn.

In terms of rule 34 of ITAT Rules, the order pronounced in the open

court on this Monday 05™ day of September, 2022.

-S/d- -S/d-
SS VISWANETHRA RAVI G. D. PADMAHSHALI
JUDICIAL MEMBER ACCOUNTANT MEMBER

qul / PUNE ; fa-1idh / Dated : 05t day of September, 2022.
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3Rt ufaferft SRS 7 Copy of the Order forwarded to :

1.3t / The Appellant.

2.9l / The Respondent.

3. The Pr. CIT, Pune (Mh-India)

4. The CIT, Solapur (Mh-India)

5. Ryt afafify, smaes sndtefa =i, got <Y &=, got/ DR, ITAT, Pune “B” Bench, Pune.

6. MSWTRd / Guard File.
{TCRIYR / BY RDER,
g fSi Fferd / Sr. Private Secretary
AR YTl RSB, gol / [TAT, Pune.
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